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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM
]
'0.A. No: 519/90 189
OB XN
DATE OF DECISION
____MJJIKMU | Applicant (s)

M/s K.Ramakumar, VR

Ramachandran Nair
Versus

Secy. Ministry Of Comm. Respondent (S)
and others ‘

Mr.K,A.Cherian, ACGSC _

- CORAM:

The Hon'bie Mr. S.P.Mukerji, Vice Chairman _ o

12.7.90

Advocate for the Applicant (s)

___Advocate for the Respondent (s)

pPLNS

The Hon'ble Mr. N.Dharmadan, Judicial Member

Whether Reporters ot local papers may be allowed to see the Judgement ?. fu)
To be referred to the Reporter or not? Y

Whether their Lordships wish to see the fair copy of the Judgement? (N

To be circulated to all Benches of the Tribunal ? N

JUDGEMENT ’
(Hon'ble shri s ?.Mukerji, Vice Chairman)

We have heard the arguments of the learned counsel

‘for both the parties in this application in which the appllcant

was removed from service by the impugned order dated 12.4.89. He

haéLfiied an appeal before the competent authodty on 24 ,6.89 and
o _ . . :
the appellate authority by the impugned order dated 15.7.89

summarily rejected the appeal on the sole ground tbat.the same .

, o 4 s |
had been filed after the lapse of 45 days andéggytime barred.
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- 2. ‘ Having gone through the documents and

keeping the aspects of circumstances in view especially
the averments.that the applicant had,been suffering from

, » USon
a nunber Of physical infirmities and matally upset, in .
. ~ ~
' w

/the interest of justice}we feel that the applicant's a@peal

howe

.shouléAreceivé#due attention and consideration by the
. | R

;-

competent aufhority.
3. | In-thecircumstanges we alloQ this application
to the exﬁentvof setting.aside the appélléfe order at-v
Anaegq:e-F and direct thatvthe Appellate Auth§rity should
condone the delay and ¢§nsider ahd di;?ose éf the appiicant's
éppéa;_dateé 24;6189 at»Annexuré;E'iﬁ accordance withvlaQ.
We'alsé diféct thét-thé Appellate Authority shoul@ give
a pe:sonal héaring to the aéplicant. vThere Qiil be no
order as to costs. ,
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(N.Dharmadan) '? ‘ (8 .P.Muker ji)
Judicial Member Vice Qhairman

12.7.90



